
CE^'TRaL I strati 1/E tribunal principal BS'-JCH

0 « fl.»No .27/98

New Oslhij Dated; this the l3th day of No ueniber] 996

HON'BLE MR. 3. R. AOI GE, VI CE CHaI R''! AN ( A) .

Shri Dag dish Kun a
S/ o Sh ri M ah g e Ram,
EX, Casual Labourer of a rtm en t of Culture,

under the Ministry of Human Resource Oev/elopm ent,
Neu Delhi, f)/o Ghaziabad.

9 e»* ft ^ ̂ c®ri t.

(By Aduocate; Shri Sant Lai),

^  Versus

1. Union of India through
the Secretary,
Ministry of Human Resource Dev/elopmant,
Department of Culture,
Shastri Bhauan,
New Del hi-01,

2. The Boint Secretary (M)
Gout-, of India,
Ministry of H.Rp, .
Deptt, of Culture,
Shastri Bhauan,
Ne u :DBl hi -01.

3. The Under Secretary to the Govt, of India,

t  Ministry of Human Rasource Dau3lopm:8nt,
Department of Education,
Shastri Bhauan,
Neu Delhi -01 . .. .. Respon ts,

(By AduDcatej shri K, C, 0, Ganguani) ,
0 RDERCO RaL )

HO N ' BL E M Rft S. R. A DI GE. \/I CE CH Al -R'l aN ( a) .

Applicant saeks re-engagement and grant of

temporary status uith consequential benefits ,

2. I ha UB heard applicant's counsel Shri S^nt

Lai and Respondents' counsel Shri K. C, D. Grftguani,

3, RespondSAts themselue ha ue furnished the

details of number of days put in by the applicant

with their rep ly^ from which it is dear that'

betueen 1989 and 1995, the applicant has put in
c\n-

seruice off and on for/ov/epaij ,
k  d of six y ea rs.



A

, '0
\

in the year 1 990 he out in 2 21 days of seruica

and in 19 93 he put in 217 days of seruice and

uould therefore qualify for grant of teinporary

status in accordance uith the Casual Labourer

(Grant of Temporary Status and Rsgularisation)

Schem ej 1 993as per respondents' ouri raoords* fly

attention has also been invited to seniority

list in respect of daily workers in Respond^ts-

deptt. in which applicant's name features at

51.No.17 while others engaged subsequent to

him are stated to be continued in service.

4. Respon dsit-depa rtmant is a large

one and when the next occasion arises for

1

engagement of casual labourers, applicant's

case for engagement should be considered against

the same. Upon re-en ga gem ant applicant will be

entitled to grant of temporary status in

accordance with the aforesaid Schsee with effect

from the date he put in the required nunber

of .days of Service with respondents. He may

sub .seq uen tly work out his claims for regularisation

in accordsncB with rules and instructions on the

subject,

Oa is disposed of in terms of

para 4 abo ve. Wo costs,

(  S. R. A01 Gt )
VICE CHaIITI aw(.a).
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